
         ADVISORY NO. 10/2026 – Central Excise – CE INT 01 and CE INT 02 Filing  procedure

Central Excise – Sealing/ De-Sealing of Machines(s) -CE INT 01 and INTO 02 
Filing Procedure in the CBIC  Taxpayer’s portal – Regarding

*****

Attention is invited to Chewing Tobacco, Jarda Scented Tobacco and Gutkha Packing 
Machines (Capacity Determination and Collection of Duty) Rules, 2025 (hereinafter referred 
as ‘The Rules’) issued vide Notification No. 05/2025-Central Excise (N.T.) dated 31.12.2025. 

2. The step-by-step procedure, for Filing Intimation for Sealing of machine(s) in FORM CE 
INT-01 and Intimation for De-sealing of machine(s) in FORM CE INT-02   in the Taxpayer 
portal i.e., “www.cbic-gst.gov.in” (herein after referred to as “Portal”) with screenshots is 
detailed in the ANNEXURE-A.

3. The above advisory may be widely circulated to sensitize the field officers and trade.

साहिल इनामदार | Sahil Inamdar

अतिरिक्त महानिदेशक | Additional Director General,

                  प्रणाली महानिदेशालय,  चेन्नई | DG Systems, Chennai

To

1. All the Pr. Chief Commissioners/Chief Commissioners of GST Zones.

2. The Pr. DG/DG, DGGI/DGGST/DG (Audit)/DG (TPS).

3. The Commissioner, GST (Policy Wing).

4. The Commissioner, Central Excise (Policy Wing).

5. All the Pr. Commissioners/Commissioners of GST.

DGSYS/APP/CZU/AGST/1/2026-ACES/GST O/o-ADG-DGS-ZU-CHENNAI I/4256825/2026



6. The Pr. ADG /ADGs of Systems, New Delhi/ Bengaluru / Kolkata/ Mumbai

7. The Joint Secretary, TRU 1

8. The Joint Secretary, DOR.

9. Web master, CBIC

Copy submitted to.

1. The Pr. Director General, Systems & Data Management, New Delhi ------for information

2. PS to the Member (IT) ----- for information.  
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ANNEXURE-A: STEP BY STEP PROCEDURE FOR FILING FORM CE INT-01 AND INT-02 

1. The portal for Central Excise is www.cbic-gst.gov.in. 

 

http://www.cbic-gst.gov.in/
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2. Click on  ACES (CE& ST)> ACES (CE& ST) LOGIN  which leads to the relevant Taxpayer Login 
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3. Taxpayer needs to enter login credentials and click submit button, then the Taxpayer dashboard will appear. Two factor Authentication 
(ie., entering OTP received in the Registered Mobile no./Mail id) will be available after second week of June 2026.  
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4. Under Menu>Registration> File Sealing Request. 
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5. On clicking “File Sealing Request” the following page namely “Intimation for Sealing Machine(s) –Form CE  INT-01”, will be 

displayed on the screen.  
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6.PROCEDURE FOR FILING INTIMATION FOR SEALING : “Basic Information” under Table 1, viz.,   Central Excise Registration No, Legal 

Name, and   Address of the factory / premises will be auto fetched from the System.    
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6.1.  In the request,  the taxpayer needs to enter “no of machines” and the date from which they intend to not operate the machine/machines  

as below: 
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7.Machine Details & Reason: 

After entering the requisite details in the request, the taxpayer needs to select the Machine Registration Number which will be available in the 

dropdown menu (list of machines declared in the Declaration) under the “Machine(s) to be Sealed. On clicking “Add” button the taxpayer can 

add another machine from the list of machines available in the dropdown menu.   
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7.1  Reason for Shutdown: After selecting the Machines(s) to be Sealed, the taxpayer needs to select the reason under the  “Reason for 

Shutdown” tab, where options namely ANNUAL MAINTENANCE, LACK OF RAW MATERIAL, REPAIR OF MECHANICAL PARTS  & 

ANY OTHER REASON” will be available.   
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7.2. In case if the taxpayer selects the option “ANY OTHER REASON”, a checkbox will be displayed where the taxpayer needs to specify the 

reason.  
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7.3. On clicking “Next” button, “Verification tab will be displayed.  After clicking the check boxes under the “Declaration” and entering the 

details in “Verification “, the taxpayer can submit the application by clicking “submit” button.  
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7.4. On submitting the application, the following page will be displayed along with a message of successful filing of form along with the 

“Intimation  Number” on the screen. The intimation number consists of Central Excise Registration number_INT01 _Sequential Number of 

Application_ Date of Application 
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7.5. In case if the ‘count of the machine’ entered in the request and the  count of ‘Machine Registration Number’ selected for sealing does not 

match,  the following error message will be displayed.  
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8. VIEW  SEALING / DE-SEALING REQUEST:  

After successful submission, the taxpayer can view the filed application by navigating to MENU> REGISTRATION > View  Sealing / De-

sealing Request.  
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8.1. On clicking “ View  Sealing / De-sealing Request”, the following page namely  “VIEW SEALING/ DE-SEALING LIST” will be displayed 

where taxpayer needs to select INT-01/INT-02 under “Form Type” .  
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 8.2.  On clicking “Search” button, the following page will be displayed where the list of applications filed so far will be available along with the 

status. By selecting  the particular “Sealing /De-Sealing Request Number ” which is  hyperlinked, the taxpayer can view the filed  application.  
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8.3. On clicking the “Sealing /De-Sealing Request Number”, the following page  will be displayed.  “Withdraw” option is available in this 

page.  In case if the taxpayer intends to change the details in the request, the taxpayer can withdraw the request and file new request.   Once the 

application is withdrawn, the status of the application will be changed to “withdrawn”.  The taxpayer can file any number of request in a day.  
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8.4. WITHDRAW option:  The following message will be displayed on clicking “Withdraw” option.   
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8.5. If  “OK” button is clicked the following page along with the message “Intimation Request withdrawn successfully” will be displayed  and 

also the status of application will be changed to “Withdrawn”.  
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8.6. Download Option: The Request  filed can also be downloaded by clicking download button in green color which is available at the right side 

top corner.  
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9. PROCEDURE FOR FILING INTIMATION FOR DE-SEALING IN THE FORM INT-02 

Under Menu>REGISTRATION >File De-Sealing Request. 
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9.1  On clicking “File De-Sealing Request”, the following page will be displayed.  In the Form Type , taxpayer can select either INT-01 or Select 

All and then have to click search button . 
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9.2.. Once the Search button is clicked, the following page will be displayed with the details of requests filed so far.  
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9.3. De-Sealing request can be filed only in respect of the machine for which Sealing was executed by the Department. The taxpayer can select 

the Sealing Request Number whose status is “Sealing Executed”.   
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10.4. On selecting the “Sealing / De-Sealing Request Number” which is hyperlinked, the following page will be displayed.  The taxpayer needs 

to mention the number of machines for which de-sealing is requested and the date from which de-sealing is requested. 
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10.5. Under the “Details of Machine(s) to be De-Sealed” tab, Registration number of the Machines for which sealing was executed will be available 

in the dropdown menu. In case if the sealing was executed for 4 machines, the taxpayer can now request for de-sealing even 1 / 2 / 3 / all 4 

machines. Please ensure that the count of the machine(s) entered in the request and the number of machines selected for de-sealing should be the 

same. In case if the taxpayer entered “2” in the request box and selected 3 machine registration numbers in dropdown menu (details of Machine(s) 

to be De-sealed), while submitting the request, the system will throw an error message as “The number of selected machine registration numbers 

in the “Machine to be De-Sealed “section does not match the entered machine count.  
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The procedure for filling Declaration, Verification, view of filed request, Withdrawal of request and downloading of filed Form of INT-02 are the 

same as mentioned above for INT-01. 

NOTE: “Withdraw” option can be done by the taxpayer if and only if the request is not blocked by Tax officer. On receipt of Sealing/De-

Sealing request filed by the Taxpayer, the Tax officer should raise a ticket to BSNL for E-Lock procedure.  Ticket can be raised by the Tax officer   

only after blocking the Sealing/De-Sealing request filed by the Taxpayer.  In case if the Tax officer has raised the ticket to BSNL for E-Lock, the 

said request cannot be withdrawn. In that case the following message namely “Action on E-Lock is initiated with BSNL portal; Hence, 

withdrawal of application is not permitted at this stage” will appear on clicking “Withdraw” option. 
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IMPORTANT INSTRUCTION FOR THE TAXPAYERS WHO HAVE FILED THE SEALING INTIMATION MANUALLY AND NOT 

APPLIED FOR DE-SEALING YET: 

Those Taxpayers who had applied for sealing intimation manually and the sealing was executed by the jurisdictional officer have to file the same request 

online(CE INT-01) before filing De-Sealing request.  Then the Taxofficer would take action on the Intimation filed. Only when the status of the said 

intimation(CE INT-01) is changed to “SEALING EXECUTED”, the taxpayer can file De-Sealing(CE INT-02)request.  

  

 


